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CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

w /128/90 with MeA«310/95
T.A. NO.

DATE OF DECISION 9-8-1995

Jitendra vamanbhai &hani

. Petitioner

Mr .MeNMeXavier & Mr.Ke.Ke.Shah Advocate for the Petitioner (s)
Versus
_Union of India & Ore.s. Respondent

I Ml.Vi Resp.No 172
Mr.R.M.Vin forf Re ¥ ~ . . . Advocate for the Respondent (s)
Mr,PeH.PAathaK £OT T €5p0.N0+3 tO ©

CORAM

)
The Hon’ble Mr, Ne.B.Patel Vice Chairman
The Hon’ble Mr. |, p.3hakrishnan Member (A)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ? J\}(, )
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Jitendra Vamanbahi Jhani

3, Pratapsinh Street,
Takhteshwar Plot,

Nanbawadi, Bhavnagare. Applicant
Advocate Mr.MeM.Xabpier

ME .KeKa Shah
versus

1. Union of India,Through ;
Gen§;al Manager,W.Rly.,
Churchgate, Bombay «

2. The Divl.Rly.Manager,
Bhajﬁagar D%visgog,
| |

Bhavhgar para.
3. sShri N.H.Gurubaxani
4. shri J.L.Mashrani
5. shri A.G.Pandya
6. Shri B.S.Sheikh
7. Shri KeP.Trivedi
Respbndents No.3 to 7,
c/o,bivl.Rly.Manager,
Bhavhagar p&ra. Respondents

Advocate] Mr.Re.MeVin for respondents
|

| No.l and 2

Mr.P.He.Pathak for respondents
No.3 to 6

ORAL ORDER
| @.n.lzs/go With

MeAo310/95 Date: 9=8=55
Per Hpn'ble Mr.N.B.Patel Vice Chairman
On behalf of the applicant,

Mr.Xavier secks permission to withdraw the O.A.

Permissibn granted. O.A. stands dispesed of as

withdrawp. No order as to costse
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( v.Radhakrishnan ) ( NeBhPatel )
Member (A) Vice Chairman
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